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Order dated 10,64 2003

pplicants are retired employees efm
sihea o} e

i/\Acc:ouni:ant General of Orissa. They were
fighting litigation, while in service seekirg
promotional avenues, They succeeded before
this Tribunal in an earlier round of litigation
(TeAeNo,144/91 allowed on 16,5,1991). The
matter was carried to Hon'ble Supreme Court in
appeal (SLP Civil No,18963/96)which was
disposed of on 19,12,2002, During pendency of
the said litigation before the Supreme Court,
(wherei;;\i:ﬁmté%t{aﬁds of the applicants failed)
A.C,P., scheme was introgiﬁ'ced in the year 1999,
The prayer of the applicants to get the benefi
under the A.8.P.Scheme having been turned jdownv,
they éxpected to get the promotienal henefital
at the end of the litigation before the Hon'ble
Supreme Court. They, having been unsuccessful
before the an'ble Supreme Court have now

@.n this 0.A, under Section 19 of the A.T.Act,
1985>prayed to get the benefits under the
A.C;!. Scheme, Apparently} after being unsucce-

ssful in the Supreme C@urt/they have not !

5 gpgge_achgd;‘,the authorities in the Department

_~to.get the benefits under the A.,CoP,Scheme

~and have approached this Tribunal directly
ip the instant O.A.

. Having heard the learned counsel for
both the sides and having perused the varieus
averments made in the OAs, I dispose of the
~same with direction to Respondents to treat

both the OAg to be the representations

submit ted. by the applicants before them ;ﬁ
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: imdLcoﬂs:{.der their grievances,within the
four corner of rules/ in order to redress their
grievances, In any case, the Respondents should

communicate their decision to the applicants
[”/y *7‘ ey ﬂ//(/a/{/@ within & period of 120 days from the date of
/[J c’*’(ﬂ 67? ‘7‘51“7/ receipt of copies of thisworder. No costs.
s W// Pre m/o /4 91_ Send copies of this §rder/ alone with
ug copies of théseO.As}ta Respondents and free
fd{ 4 copies of this order ke handed over to the
(/\&4 S e &7\7‘ ’7 learned counsel for the applicants and Syri

“Eyeluy ﬂ\S‘Q‘z‘Qg/ /? A.K.Bose, Sr.Standing Counsel (on whom copies
mewﬁ M J"f’é of these OAs have been served) appearine for

8eillo . the Respond ents. - ks
7 && % e Respond ents ; ( 1&{0@,0}
\y __MEMBER (JUDICIAL)
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